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BEFORE THE REG STRAR MR. PAWAN DEV KOTWAL

G vil Appeal No(s) . 6803/ 2015
SANT RAM AND ORS. Appel |
ant (s)
VERSUS
BADRI Respon
dent (s)

(with appln. (s) for permission to submit additional docunent(s))

Date : 05/07/2016 This appeal was called on for hearing today.

For Appellant(s)
M Karan Mat hur, Adv.
M. Jayant Mohan, Adv.

For Respondent (s)
M. R D. Upadhyay, Adv.

UPON hearing the counsel the Court nmde the follow ng
ORDER

Service is conpl ete.
Parties have not filed statement of case. It is no
nmore a mandate after the amendnent in the Supreme Court

Rul es, 2013.
Two weeks time as | ast opportunity is grant ed f
or
filing affidavit of val uation.
| f af fidavit of val uati on is filed, registry
to
process t he mat t er for bei ng listed before t he Hon' b
Il e

Court as per rules.
O herwi se, place the matter before the Hon' bl e Judge
in Chanbers for further directions.
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